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Regional Office, U.P. Pollution Control Board, Ghaziabad

- EsYF

To,

Sub:

st v BU1L 90 vie 303 0 R N2

The Registrar,

The National Green Tribunal,
Principal Bench,

New Delhi

E-mail- judicial-ngt@gov.in & ngt.filling@gmail.com

Report in compliance of directions issued by Hon’ble National Green
Tribunal in OA No. 347/2019 Hari Kishan Vs State of Uttar Pradesh & Ors.

on 04.07.2019

Sir,

With reference to the above subject mentioned above, this is to inform
you that in compliance of order issued on 04.07.2019 by Hon’ble National
Green Tribunal, New Delhi, in OA No. 347/2019 Hari Kishan Vs State of
Uttar Pradesh & Ors the compliance report is submitted for your kind perusal

and necessary action please.

Yours Sincer

o
(Utsav Sharma)
Regional Officer

Copy to:
1. District Magistrate, Ghaziabad for information

2. Member Secretary, U.P. Pollution Control Board, Lucknow for

information.
Shri Pradeep Misra, Advocate, Hon'ble Supreme Court/NGT, New Delhi

for perusal and necessary action please.
Law Officer-I, U.P. Pollution Control Board, Lucknow for information.

Chief Environmental Officer (Circle - 1), U.P. Pollution Control Board,
Lucknow for information

/
Regional Officer

&3 B : AMFOTHOTHO—2, WITR—16, THEN, MAMIE—201012 HIF—0120-4160108
7Egrerd : TC-12V, fafa @vs, Mt 7R, o+ 226010
Website- www.uppcb.com, e-mail: roghaziabad@uppcb.com
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Report in compliance of directions issued by Hon’ble National Green Tribunal in

OA No. 347/2019 Hari Kishan Vs State of Uttar Pradesh & Ors. on 04.07.2019

The matter is regarding encroachment in the park at Khasra No. 852, DLF

Dilshad Extension II abutting Gali No. 1, Rajiv Colony, Bhopura, Shahibad,
Ghaziabad. Hon'ble Tribunal in its order dated 29.03.2019 had passed following

orders:
“....Before we consider the matter, we find it necessary to seek a report from a joint

Comumittee comprising of Uttar Pradesh Pollution Control Board (State PCB), Ghaziabad

------

In compliance of orders of Hon’ble Tribunal, the site was inspected on
04.05.2019 by nominated officers of UPPCB, Nagar Nigam, Ghaziabad and

Ghaziabad Development Authority along with the petitioner. Shops and couple of
industries were found operational on said site at the time of inspection by joint

Committee and inspection report was submitted in Hon’ble Tribunal.

The report of the Committee was considered by Hon'ble Tribunal during

subsequent hearing in the matter on 04.07.2019 and following orders were passed:

“.....3. There is no material to show whether the closure has been given effect to and
the park has been restored.
4. In view of seriousness of the matter, we constitute a joint committee of the District
Magistrate, Ghaziabad, Vice Chairma, Ghaziabad Development Authority, SSP, Ghaziabad,
Member Secretary, Uttar Pradesh State PCB and the Municipal Commissioner, Ghaziabad to
ensure restoration of the park at the earliest but positively within one month from today.
Uttar Pradesh State PCB will be the nodal agency for coordination and compliance. The
Committee may meet within one week to take stock of the situation and plan execution of this

order. This will be in addition to prosecution and recovery of compensation for the damages

to the environment. In this respect also, a report may be furnished by the Uttar Pradesh State

PCB by email at judicial-ngt@gov.in.....”
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Thereafter, letters were issued to Executive Engineer, UPPCL by Regional
Officer, UPPCB, Ghaziabad for disconnection of electricity of both illegally operating
industries, namely, M/s Tahir Siddiqui and M/s Aakash Gartex on 06.07.2019 to
ensure that they do not operate clandestinely, copy of receiving of said letters is
annexed as Amnnexure I. Subsequently, the said industries were inspected on
09.07.2019 by a team of UPPCB and electricity department. Although both industries
were found closed at the time of inspection, electricity connection was disconnected
by the team to give effect to closure as directed by Hon’ble Tribunal. Copy of proof
of disconnection is annexed as Annexure Il. The said site was again inspected by
officers of UPPCB on 28.08.2019 and it was verified that both illegal industries are

closed and electricity connection is disconnected. Directions to said industries have

also been issued vide Board’s letter dated 11.09.2019.

In compliance of Hon'ble Tribunal's orders, a meeting was to be called within
one week to take stock of the situation and plan future execution, a letter regarding

same was sent by Member Secretary, Uttar Pradesh Pollution Control Board to
District Magistrate, Ghaziabad on 12.07.2019, copy of the said letter is annexed as
Annexure [II. Subsequently, a meeting was called by District Magistrate, Ghaziabad
on 20.07.2019 at 12:00 PM in his chamber at Collectorate, Ghaziabad, copy of the

letter informing all concerned about the meeting is annexed as Annexure IV.

The said meeting was chaired by District Magistrate, Ghaziabad and attended
by Muniéipal Commissioner, Ghaziabad Nagar Nigam, Additional District
Magistrate (City), Ghaziabad, Sub-Divisional Magistrate, Tehsil Sadar, Ghaziabad
and representatives of Vice Chairman, Ghaziabad Development Authority, Senior
Superintendent of Police and Member Secretary, Uttar Pradesh Pollution Control
Board. In the meeting, officer from Ghaziabad Development Authority was
instructed to decide the date on which anti-encroachment drive in said area has to be
carried out so that all Committee members could be present and ensure that
encroachment from said area is removed within the timeline as per directions of
Hon'ble Tribunal. Also, Sub-Divisional Magistrate, Tehsil Sadar was directed to
ensure that necessary police force is available at the time of anti-encroachment drive

to manage law and order situation. Besides this, Ghaziabad Development Authority
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was also instructed to make an action plan for restoration of park and ensuring that

same is done within the timeline as per directions of Hon’'ble Tribunal. Copy of
minutes of said meeting is annexed as Annexure-V

-

Following the above meeting, Enforcement (In-Charge), Work Circle- 08 of
Ghaziabad Development Authority has vide his letter dated 23.07.2019 issued
notices to 13 illegal establishments to remove illegal encroachment on the said park
within one week as per laid down rules in Uttar Pradesh Urbal Planning and
Development Act, 1973 failing which necessary action shall be taken by Authority.

Details of 13 illegal establishments identified by Development Authority are as
below:

i) Shri Tahir Siddiqui, 624, Gali No. 1, Rajiv Nagar, Sahibabad,
Ghaziabad

if) ~ Shri Munne Mansoori, A-202, Rajiv Colony, Bhopura, Sahibabad,
Ghaziabad

iii)  Shri Chander Singh Kasana, P.No. 3 & 4 (C-Shop) DLF, Dilshad X-02,
Sahibabad, Ghaziabad

iv)  Shri Seva Ram S/o Shri Vishambhar, P. No. 1 & 2 (C-Shop) DLF,
Dilshad X-02, Sahibabad, Ghaziabad

V) Shri Parvez Pasha, P. No. 4, DLF Colony, Delhi-Bhopura Road,
Sahibabad, Ghaziabad

vi)  Shri Javed Pasha, P. No. 5, 6 & 7, DLF Colony, Delhi-Bhopura Road,
Sahibabad, Ghaziabad

vii)  Shri Umesh Jain, A-89, Rajiv Colony, Bhopura, Sahibabad, Ghaziabad

viii) Mohd. Aalam, A-123, Rajiv Colony, Bhopura, Sahibabad, Ghaziabad

ix)  Shri Shamshaad, A-93, Rajiv Colony, Bhopura, Sahibabad, Ghaziabad

x)  Shri Ajay Pal, Rajiv Colony, Pasonda, Sahibabad, Ghaziabad

xi) ~ Shri Dharmendra, Hansraj Ramveer and Vinod, Rajiv Colony,
Bhopura, Sahibabad, Ghaziabad

xii) Mohd. Aslam, A-89, Rajiv Colony, Bhopura, Sahibabad, Ghaziabad

xiii) Shri Ram Pal, Vinod and Jeetendra, Rajiv Colony, Bhopura, Sahibabad,

Ghaziabad
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Copy of notices issued by Ghaziabad Development Authority to above
mentioned 13 illegal establishments has been annexed as Annexure-VI. Thereafter,
after the expiry of notice period of one week to illegal encroachers, Regional Officer,
UPPCB, Ghaziabad has written a letter to Vice-Chairman, Ghaziabad Development
Authority on 05.08.2019 seeking compliance report with regards to directions of
Hon'ble Tribunal vide order dated 04.07.2019 and directions issued by District
Magistrate during the meeting held in compliance of above mentioned order of
Hon'’ble Tribunal on 20.07.2019, copy of the said letter is annexed as Annexure VII.
Subsequently, the said site was inspected by officers of Board on 28.08.2019 and

illegal encroachment was observed as before, copy of inspection report is annexed as

Annexure VIII.
Ghaziabad Development Authority in its letter dated 02.08.2019 addressed to

Officer on Special Duty - Legal (In-Charge) has requested that Counsel appearing on
for Ghaziabad Development Authority may seek time in Hon'ble Tribunal during
next date of hearing i.e. 16.09.2019 as removal of illegal structures and restoration of
park is to be done only after encroachers are removed from site and same has not
happened yet, copy of said letter is annexed as Annexure IX.
District Magistrate, Ghaziabad taking a strong view on non-compliance of
Hon’ble Tribunal’s directions has written a letter to Vice-Chairman, Ghaziabad
Development Authority on 06.09. 2019 to ensure compliance of Hon'ble Tribunal's
orders and also fix responsibility of concerned officers of Ghaziabad Development
Authority and furnish their details to his office because of whom compliance of
orders could not be done within defined time line, so that same may be
communicated to Hon'ble Tribunal. Copy of said letters of District Magistrate is
annexed as Annexure X.

District Magistrate, Ghaziabad again held a meeting with Sub-Divisional
Magistrate, Tehsil- Sadar, Ghaziabad, Suprintendent of Police (City), Ghaziabad,
Officer on Special Duty, Ghaziabad Development Authority and Regional Officer,
UPPCB, Ghaziabad to review status of compliance of Hon'ble Tribunal’s orders, In
the meeting, officer from Ghaziabad Development Authority submitted that all

procedures have been followed by Authority to identify the area on which
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—oRaers:

en-q«oachment has to be removed and their team shall ensure compliance of Hon'ble
Tribunal’s orders as soon as the required police force is available, Ag most of the
force is deputed for Ganesh Chaturthi it was decided that compliance be done at
earliest before next date of hearing. Copy of minutes of meeting is annexed as
Annexure XI.

Member Secretary, Uttar Pradesh Pollution Control Board has also issued
directions to Vice-Chairman, Ghaziabad Development Authority to ensure
compliance of Hon’ble Tribunal's orders vide letter dated 13.09.2019. Copy of letter
issued by Member Secretary is annexed as Annexiire XII.

The report is hereby put up for your perusal and necessary action please.

S 5o

Junior Engineer Assistant Environmental Engineer
Regional Office Regional Office
Uttar Pradesh Pollution Control Board  Uttar Pradesh Pollution Control Board
Ghaziabad Ghaziabad

RegionglOffi
%}V-
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O O 4. In view of seriousness of the matter, we constitute a joint
committee of the District Magistrate, Ghaziabad, Vice Chairman, Ghaziabad Development
Authority, SSP, Ghaziabad, Member Secretary, Uttar Pradesh State PCB and the Municipal
Commissioner, Ghaziabad to ensure restoration of the park at the earliest but positively within
one month from today. Uttar Pradesh State PCB will be the nodal agency for coordination and
compliance. The Committee may meet within one week to take stock of the situation and plan
execution of this order. This will be in addition to prosecution and recovery of compensation

for the damages to the environment. In this respect also, a report may be furnished by the
Uttar Pradesh State PCB by email at judicial-ngt@gov.in..................
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P : ! In view of seriousness of the matter, we constitute a joint committee of the
District Magistrate, Ghaziabad, Vice Chairman, Ghaziabad Development Authority, SSP, Ghaziabad,
Member Secretary, Uttar Pradesh State PCB and the Municipal Commissioner, Ghaziabad to ensure
restoration of the park at the earliest but positively within one month from today. Uttar Pradesh
State PCB will be the nodal agency for coordination and compliance. The Committee may meet
within one week to take stock of the situation and plan execution of this order. This will be in
addition to prosecution and recovery of compensation for the damages to the environment. In this
respect also, a report may be furnished by the Uttar Pradesh State PCB by email at judicial-
ngt@gov.in.........”

Gﬁaaﬂéﬁr%aﬂmﬁaﬁmﬁmzﬁrﬁﬂﬁ%%@ﬂmﬁaﬁﬁﬂmhﬁﬁw

Wﬁiﬁ%ﬁﬁﬁéﬁﬁﬁffﬁiﬂﬁﬁﬁ@,mﬁmﬁm%mﬁﬁmﬂmzmgﬁw
oo Tar | srvor Y Yellan v o BRI @ W ¥ RTRER "eeE, TR
&NT wHfa v & v 5% 20072019 H W 12:00 TR BT FATR,

MREATETE ¥ A 5 o & sy Ry 1 3
S do@ | I faumT ¥ W aiferal wita Sad

..................

T AT SR B
45% 7 URATT v @7 e R | |
W SURIGTIE |
WIS
(S i)
IR ECIBEaN
oL~

4. 9O W9 #ERY, SoM0 Wquur v A1, weds @1 ST U 6w
V938828 / Vi1 / T0WM0EI0-72 /2019 ReAis 12.072019 & argam g U
IS Briare! vg WIex U | Wt //’E

éﬁn@iﬁmﬁw

AT Frferd : ATFOTTOTHO—2, VeeR—16, TR, TTATAE—201012 BI—0120—4160108
q@rerd : TC-12V, fRyfar @vs, Mt 7R, @@ws; 226010
Website- www.uppcb.com, e-mail ; roghaziabad@uppcb.com

Scanned by CamScanner



&A1& 04.072019 & arqure @ @ ¥
ﬁwmmm,mmmﬁaﬁmmmﬁmmmﬁ?ﬁn
wﬁaﬁﬁmmomgﬁaaﬁmw,aéﬁﬁﬁﬁﬁﬁﬂﬁaﬁwom
347 /2019 &R f&em 9 W 3% godo 7 a1 & wiRe omSsr f2i® 04.07.2019
D AU B wE A R wRigw, miwmEe @ ewmmadr ¥ R
20.07.2019 F1 et wrafer, mivrarae & ow ¥ do@ omga @ TA| 5@
yaci S8, MiSramare e mitexe i &g e, Sovo weuur fRE A1,
mirarare. SuRerd o | wduem &g Afer), Sovo wgwer friEer @, MR
BRT d9% A SuRerd ifreRal &) smava @ war f6 @0 I sRa sifdawo,
¢ faoel % A afogo w&T 347 /2019 BR e a9 Re aife godo @ o A
fe=1is 04.07.2019 @1 Y IR 5 T ], R & aiwr Freaa -

view of seriousness of the matter, we constitute a joint committee of the District
Magistrate, Ghaziabad, Vice Chairman, Ghaziabad Development Authority, SSP, Ghaziabad,
Member Secretary, Uttar Pradesh State PCB and the Municipal Commissioner, Ghaziabad to
ensure restoration of the park at the earliest but positively within one month from today.
Uttar Pradesh State PCB will be the nodal agency for coordination and compliance. The
Committee may meet within one week to take stock of the situation and plan execution of
this order. This will be in addition to prosecution and recovery of compensation for the

damages to the environment. In this respect also, a report may be furnished by the Uttar
Pradesh State PCB by email at judicial-ngt@gov.in........”
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“In view of seriousness of the matter, we constitute a joint committe of the District

Magistrate Ghaziabad, Vice chairman, Ghaziabad Development Authority, SSP, Ghaziabad

Membér Secretary, Utter Pradesh state PCB and Municipal Commissinor, Ghaziabad to
ensure restoration of the park at tha earliest but positively within one month from today.

Uttar Pradesh state PCB will be tha nodal agency for coordination and compliance. The
commitee may meet within on week to take stock of the situation for the damages to the _
enviroment. In this respect also a report may be fumjshed by the Uttar Pradesh PCB by

email atjudicialngt@gov.in®* 0~ < - . T
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“In view of seriousness of the matter, we constitute a joint committe of the District
Magistrate Ghaziabad, Vice chairman, Ghaziabad Development Authority, SSP, Ghaziabad,
Member Secretary, Utter Pradesh state PCB and Municipal Commissinor, Ghaziabad to
ensure restoration of the park at tha earliest but positively within one month from today.
Uttar Pradesh state PCB will be tha nodal agency for coordination and compliance, The
commitee may meet within on week to take stock of the situation for the damages to the T
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“In view of seriousness of the matter, we constitute a joint committe of the District
Magistrate Ghaziabad, Vice chairman, Ghaziabad Development Authority, SSP, Ghaziabad,

Member Secretary, Utter Pradesh state PCB and Municipal Commissinor, Ghaziabad to
ensure restoration of the park at tha earliest but positively within one month from today.

- Uttar Pradesh state PCB will be tha nodal agency for coordination and compliance. The
commitee may meet within on week to take stock of the situation for the damages to the |
enviroment, In this respect also a report may be furnished by the Uttar Pradesh PCB by ™
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ensure restoration of the park at tha earliest but positively within one month from today.
Uttar Pradesh state PCB will be tha nodal agency for coordination and compliance. The
commitee may meet within on week to take stock of the situation for the damages to the
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Magistrate Ghaziabad, Vice chairman, Ghaziabad Development Authority, SSP, Ghaziabad,
Member Secretary, Utter Pradesh state PCB and Municipal Commissinor, Ghaziabad to
ensure restoration of the park at tha earliest but positively within one month from today. - -
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Magistrate Ghaziabad, Vice chairman, Ghaziabad Development Authority, SSP, Ghaziabad,
Member Secretary, Utter Pradesh state PCB and Municipal Commissinor, Ghaziabad to
ensure restoration of the park at tha earliest but positively within one month from today.
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Member Secretary, Utter Pradesh state PCB and Municipal Commissinor, Ghaziabad to
ensure restoration of the park at tha earliest but positively within one month from today.
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Magistrate Ghaziabad, Vice chairman, Ghaziabad Development Authority, SSP, Ghaziabad,
Member Secretary, Utter Pradesh state PCB and Municipal Commissinor, Ghaziabad to
ensure restoration of the park at tha earliest but positively within one month from today.
Uttar Pradesh state PCB will be tha nodal agency for coordination and compliance. The
commitee may meet within on week to take stock of the situation for the damages to the
enviroment. In this respect also a report may be furnished by the Uttar Pradesh PCB by
[ email at judicialngt@gov.in”
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8 i In vie}v of seriousness of the matter, we constitute a joint committee of
the District Magistrate, Ghaziabad, Vice Chairman, Ghaziabad Development Authority, SSP,

Ghaziabad, Member Secretary, Uttar Pradesh State PCB and the Municipal Commissioner,
Ghaziabad to ensure restoration of the park at the earliest but positively within one month from
today. Uttar Pradesh State PCB will be the nodal agency for coordination and compliance. The
Committec may meet within one week to take stock of the situation and plan execution of this
order. This will be in addition to prosecution and recovery of compensation for the damages to
the environment. In this respect also, a report may be furnished by the Uttar Pradesh State PCB
by email at judicial-ngt@gov.in.........” ,
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District Magistrate, Gh
Member Secretary,
restoration of the

In view of seriousness of the matter, we constitute a joint committee of the
aziabad, Vice Chairman, Ghaziabad Development Authority, SSP, Ghaziabad,
Uttar Pradesh State PCB and the Municipal Commissioner, Ghaziabad to ensure
park at the earliest but positively within one month from today. Uttar Pradesh State
PCB will be the nodal agency for coordination and compliance. The Committee may meet within one
week 1o take stock of the situation and plan execution of this order. This will be in addition to
prosecution and recovery of compensation for the damages to the environment. In this respect also, a
report may be fumnished by the Uttar Pradesh State PCB by email atjudicial-ngt@gov.in........"
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W et T In view of serlousness of the matter, we constitute a joint
committee of the District Magistrate, Ghaziabad, Vice Chairman, Ghaziabad
Development Authority, SSP, Ghaziabad, Member Secretary, Uttar 2 Pradesh
State PCB and the Municipal Commissioner, Ghazlabad to ensure restoration
of the park at the earliest but positively within one month from today. Uttar
Pradesh State PCB will be the nodal agency for coordination and compliance.
The Committee may meet within one week to take stock of the situation and
plan execution of this order. This will be in addition to prosecution and
. reco*\ie_ry of compensation for the damages to the environment. In this respect

‘also, a report may be furnished by the Uttar Pradesh State PCB by email at
judicial-ngt@gov.in.........."
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seriousness of the matter, we constitute a joint committee of the District Magistrate,
Ghaziabad, Vice Chairman, Ghaziabad Development Authority, SSP, Ghaziabad, Member
Secretary, Uttar Pradesh State PCB and the Municipal Commissioner, Ghaziabad to ensure
restoration of the park at the earliest but positively within one month from today. Uttar
Pradesh State PCB will be the nodal agency for coordination and compliance. The Committee
may meet within one week to take stock of the situation and plan execution of this order. This
will be in addition to prosecution and recovery of compensation for the damages to the
environment. In this respect also, a report may be furnished by the Uttar Pradesh State PCB

by email at judicial-ngt@gov.in........”

g ), Sovo ygyvr fRiFer diE, MiSEE §RT e &Rl T b
WG de SIOTC0TH0 feelele Taace—2, i S, g gifedrEns,
TRTaEE ¥ R 9re 9= AfIHHT BT FCH og W0 ST eRa AR & wHe
yegd @Y T B, R w0 gHoshiodlo gRT fRFid 29.03.2019 B ey wike fhd T
o for Saa &7 &7 Agaa Ferer Sovo guYT AT 1S, miSraaTs fasr wiftieRer
Td TR AT gRT $Ra gY REAT A0 IfRBROT H SUeE HRiAl W | OepH A Wgdd
AT §RT Y9Ta &5 T frderor faei 04.05.2019 &1 faar T o | Flleor & SR
grar T o {5 geed e mivrarEre e witeRy gRT wWiga 9 § UReRd E,
7 9% 09 3rdyr SifdrwoT U 02 3rdY SUNT Haferd U T |

3090 TGHYT =0T 1S gRT Sdifera a1 3rder Surn ot faya fwea s
09.07.2019 BT HRII §Y QI SENN BT §75 S AT TAT A1, IAAH ¥ ST SUNT 5
gl &y e, Soyo wguYr fAHur 91, MR gRT S SR Tl {6
miSTTETe fABr JIftSRYT | 9I< o R MSrIEE faery wieb e gR1 i
B! YA IR IHaY AR BT T o B og Alled R fBA T T | Ay
foafor &1 S gaa B @ UvE Mavdd Yo 9o & §gad AN ¥ tfigH
DI gET B B ST Ui B R—ER P O &) SrRIaE! & SR td mivamErg
faera gifereRer RT Sa BrAdrEl 64 M 8g |0 THoshodio ¥ WM wWa e
H B PIIATE DI O W 2| ST @ G H 6@ A SURT MNAER e
YIfErepReT & GRS §RT ad RN 1T {6 U U1 & &5 o) IS & o
T & U9 Mavad Yferd 9o UK B B JABHY BT B @) SHRAE SR

Scanned by CamScanner



PEAR-TMAETE fAer Wi

I 7 e, mitwmEe grr a0 st 2R AR ERT SR

T H TR AR BT TR T B ¥ ST G B o @
e & w1 e=aae & W Y@ WA @) T |

(almlﬂ'a»—\' qUsy)
Rorenferemy,
TiTaTETg |
T ... 2 A ST /TA0SN0N0 / 3A0T0—347 /19 fastien "3’%-\7
gfaferf Pt o srfa &q)
1. Sured, mivaETs fawr iR, i |
2. TR IGRI, TR 7H, e |
3. gfert arfier—TR, MR |
4. IR fenfrer, TR, miwmEre |
5. SUNTAIBRY, Wex, M |
6. &1 ARIBI, Sowo YENYT PV WS, MR |
Y
(S i)
B3 AR,

050 gy FriEmr A,
TS |

Scanned by CamScanner



=

UTTAR PRADESH POLLUTION CONTROL BOARL

??E"f s) g
Rof. yn ‘;{5&;& b eoica = - g
R~/ M67-22 /2010 pate /=5 Z
Wt 3
SyTEE,
MiraTy Rery miyer,
i |
Rwa- arria iy sﬁw_alﬁaﬂw ¥ ofrr sftogo wHem-347 /2016 R e aw
SOR0 I Reuvy Faer A vd o i R 04072019 W wRa adw w

ST GRRET TR o @ i )

wEET,
U AT U sRa afrmer § @ atovo wiEm-347/ 2016 ER fhw
T So%0 Wl wgnu fgser @ v e F REiw 0so072019 B wiRa e (6
HeTE) B Wl TET T T dE BN oradt GO 9 Prevag £

g SR 4. In view of seriousness of the matter, we constitute a joint committee of
the District Magistrate, Ghaziabad, Vice Chairman, Ghaziabad Development Authority, SSP,

Ghaziabad, Member Secretary, Uttar Pradesh State PCB and the Municipal Commissioner,
Ghaziabad to ensure restoration of the park at the earliest but positively within one month
from today. Uttar Pradesh State PCB will be the nodal agency for coordination and
compliance. The Committee may meet within one week to take stock of the situation and plan
execution of this order. This will be in addition to prosecution and recovery of compensation

for the damages to the environment. In this respect also, a report may be fumished by the
Uttar Pradesh State PCB by émail at judicial-ngt@gov.in............
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local authoritjes a‘il:’?hnoth that restoration of the park is statutory duty of the concerned
perform their du;ics i i Lals T"bm,jul has directed is to require the statutory authorities to
dispute. There is thusn ﬂcco;das,ce with law. This Tribunal has not adjudicated any individual
are not cncroachers Ifn:;l occasion for the Tribunal to hear the applicants who claim that they
to challenge the same " €y are aggricved by any order of the statutory authoritics, they have
the applicants th at appropriate forum and not before this Tribunal. It is not the case of

at this Tribunal should not require the statutory authorities to remove

cncroachment. There is thus no justificati
oy Justification to seck stay of the ord is Tri
04.07.2019, requiring enforcement of law. y of the order of this Tribunal dated

I.A No. 491 and 492 are accordingly dismissed." '
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